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Retrenchment of Workers in Madhugar 
Colliery, Raniganj

1251 SHRI MADHUR\YA HAL- 
DAR Will the Mimstei of LABOUR 
AND REHABILITATION be pleaded to
s ta te

(a) whether in Madhugar Colliery, 
Ranigar\) West Bengal, the management
has retrenched 11 workers

(b) whether this action of the manage
ment is a violation of the agreements with 
the workers

(c) whether t h e  police have boon resto
ring to large-scale arrest of leading workers 
m order to suppress their resistance, and

(d) what steps Government are con
templating to redi ess the grievances of the 
workers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABl-
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LITATION (SHRI BALGOVIND VERMA):
(a) to (d). It is presumed that the infor
mation sought is in respect of Madhujere 
Colliery. It is learnt that the management 
of the Colliery charge-sheeted 11 workmen 
«n 8-1*1971 and subsequently dismissed 
them after holding a domestic enquiry for 
assaulting the unit supervisoi and a clerk 
of the colliery. The police too are reported 
to have investigated the matter, and made 
one arrest, on the basis of a complaint lod
ged by the management. The dispute re
garding the dismissal of the 11 workmen 
has since been referred for arbitration un
der Section 10A of the Industrial Disputes 
Act, 1947

Distribution of Steel to Calcutta Metro
politan Development Authority

1252. SHRI S. C. SAMANTA : Will 
the Minister of STEEL AND MINES be 
please to sta te :

(a) the demand of different categories 
of steel and steel materials by Calcutta 
Metropolitan Development Authority and 
how much has already been supplied,

(b) whether works on different pro
jects of Calcutta Metropolitan Develop
ment Authority could not proceed timely 
and regularly because of non-supply of de
manded materials; and

(c) if so, the steps taken to see that 
orders are promptly supplied?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN) : (a) to
(c). Although the Calcutta Metropolitan 
Development Authority indicated a require
ment of 1546 tonnes of steel for the period 
April-June, 1971, their demands were not 
received in time for normal allocation by 
the Steel Priority Commitlcf. With special 
efforts* however, it was possible to earmark 
about <504 tonnes for them from the 
Reserves.

2. For the period July-Septemb*r, 1971’ 
against the indicated demand for 8,992 
tonnes, the Steel Priority Committee were 
able to allocate 592 tonnes, in the context 
of the low availability for allocation com
pared to the total requirements of all prio
rity sectors. As a substantial part of their 
requirements are bars and rods, which are 
still available for allocation from other 
sources, the Iron & Steel Controller has 
been asked to help them to the maximum 
extent possible when finalising those alloca
tions.
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